
Ait ACT to provide t e ~ ~ ~ o ~ a ~ i l y  f o ~  the ajg~ehejz.sion und i~iau;l qf Nafivs 
Qflcem ulzd .8oldie1*8 for dkfzdi??y a fid Desertion, 

TVs-rsne~s it is expedient to make temporary provision for the appreheal- 
sion and 'trial of BKutineers and Deserters arnennbae 'so the 

Prea:nbIe. 
Articles of War for the Native Troops of the East En- 

dia Company : It is eaacted as fbllows :- 

I. It shall be lawlSI1 for every Sessions Judge, and for every persoil 
Trial by S e s s i o 11 s emrercisillg the same powers as a Sessions Judge, and for 

Judges and others of 
persolls amenal,le LO the any pwson or persons .(v"Lorn %he Governor Benerd of' 
Articles of War for tlie 
xaiive Troops, for Mu- India in Council, or the Execr~the Government of an3 
%by or Desertion. Presidency or place, or the Chief Commissioners of the 
Bunjab and Oude respectively, or the Cornmissioner of Nagpore, may, from 
time to time, invest with such power, to  try for YI1xtiny or Desertion, where- 
soever the offence may have been committed, any person subject to t!le A ~ t i -  
Eles of War for the  Native Troops of the East India Cornpa~y, who, in the 
gndgmeuit of s~lch Officer or other person, ought "& be tried and punished 
withonk delay y; and such Officer or other person may, on conviction of the 

offender, sentence him t o  such of the followhg punish- 
PunisI~mei~t. men& as nxight 'by the said Articles of War be awasded 

sgaiast him by a General Court WIartid-that is to say, if the offender be an 
S$&cer, to  death or transportahion for life ; and, if a Soldier, t o  death, trans- 
porbatiou for life, or imprisonment, with or without hard, bbor, for life or for 
arty tea*m of years* Such sentence ahall be final allit conclusive; and if a, 

sentence of death be passed, the same may be carried into 
%~~'cence to 'be final. 

execution immediately or at mch .time as suc91 Officer or 
other 



ACT No, XYllP OF 1857, 

'otl~er person shall direct. The Sessions Judge or other Officer by whom the 
sentence shall be passed may, if he think proper, report 

Pardon, or commuta- 
tion of sentence, the case to the Governor General in Council or to the 

Executive Government of the Presidency, together with 
any remarks or recommendation which he may think fit to make thereon ; and 

?the Gove~nor @eneta% in C?ounci% o~ the Executive Government of the Psesi 
dency may either pardon the offender or commute ,*he sentence to any 
less punishment. 

1%. It shall be -%arwfu% for the Governor General in Co~ancil, or the Exe- 

Govern~neat may au- cutive Government of any Presidency or place, onQ any of 
thorize the issue of a the said Connrnissioners, to authorize any person or pemons 
Commissioll for the trial 
of Mutineers and De- to issue a  omm mission for the trial of Mutiny and Desertion 
serters. by any person or persons amenable to the saiJ Articles of 

Powers of Cornmis- War;  and every person authorized by such Commission 
sion. have all the powers vested by %his Act in a &B- 

sions Judge. 

IIH. It ~shal% be lawful for any Police Officer or other person to appre- 
hend without warrant any person upon reasonable sns- 

Apprehension of Nu- 
s;l,eers and Deserters., picion %at he is e Mutineer or Deserter and amenable 

$0 the Ariiicles of War for %he Native Troops of the 
Esst India Company, 

c r 

ery parson who shdl be apprehended as a Mutineer or Deserter 
Proedure d e r  ap under the provisions of this Act shaEl be conveyed without 

prehension. delay before a, NIagistrate or an Officer exercising any 
of the powers of a 3Tagistrate in or nem to the place where such person shall 
have been so apprehended, and may in the rnea;~1t~irne be detained in custody, 
8nd if the said Magistrate or other Oficer shill be satisfied that such person 
is a Mutineer or Deserter and amenable t o  the Artticles of Ware for the Native 
Troops, he shall cause him to be delivered, together with any depositions and 
papers reldive to .the case, to the Commanding Officer of some Militwy 
Station, in order t h ~ t  he may be dealt with according to law ; or the Magistrate 
or other Offices may commit him for trial before any Officer or other person 
authorized by or under the provisions of this Act to by him f o ~  such off'ence, 
i f t h e  Magistrate or other Oficer shill see good and sufffciernti reason fop so 
doing ; or if the Negistrate or other Officer shall be authorized under the 

provisions 



p~ovisions cf ibis Act to  try for 31nii11y or Xlesertion; he ~ 2 ~ y ,  i f  he fiAi.iii:i kk, 
prcceed fmthwitk to  try the offender. 

P. The p~ovisions of Sections V Vg of X I  of 1855 ;2:pe 

Estel-,sion of 9eceions ' hereby extended t o  all QBicers, Soldiers, 2U11d otkei- per-, 
" 1855. "ld .. 'I sons menable t o  khe drtides of for the N&ve 

VT ES EO of tlas Bengal @ode, are declared kcr be account.., 
liiability of cwtaiil 

iand-holders to cornmu- able for . the , early communication of intelligence r e s p e h g  
nicate early intel!igence :t&e resort to es$at,es of the classes of ofEenderCs thereirk of .,the resort to their 
estates of Mutineers and specified, are hereby deslaed to  be acconntable for ehc: earQ 
Deserte~s,  

cornmxaication of intelligence of the resorb to  any place 
witl~in the 1lim;ts of their estates of any person against whom there sha911 be 
reasonable suspicionof his having been guilty of Mntiny or Desertion ; and, 
all the provisions of the said Eegulation shall have the same force and 
effect as if persons guilty of Mutiny md Desertion had been specially included 
in the dnsses of offenders specified in that Regulation. Provided that no 

proceeding shall be taken against any Zeminda, Tdook- 
Rroiiso. 

. . dar, or other person by virtue of this Section for any thing 
done or omitted to be done by him within forneeen days dter  the passirbg 
of this Act. I 

VII, The word " Na,gis$ate" sh& include persons exercising %he 
hterpretation of the powers of a Ma,gistrzte, Police Magistrates, and Juetices 

vord " 'lagistrate." of the Peace. 

Duratioa of A C ~ .  TIPI. This Act shaB continue in force for one year. 


